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CENTRAL ADMINI STRATIVE TRIBUNAL
PRINCIPAL_ BENCH

0,A,Np,290 of 1996
Tuesday this the 26th day of Octobor, 1998
CORAM

HON'BLE MR.IUSTICE CHETTUR SANKARAN NAIR, CHALRFAN
HON'BLE MR. R.K. AHODJA, ADPMINISTRATIVE FEWBER

Suraj Bhan fMehra, Jr,Accountant,
Office of the Chief Controller of “ccounts
Department of Supply, New Delhi ‘
resident of 68/S, Baba Kharak Singh farg,
New Delhi, 4

(In person)
Vs,

1, Union of India through the
Chief Controller of Accounts,
Department of Supply, 16, Akbar Road,
Hutments, New Delhi, '

2, The Estate Officer and Dy,Director
of Estates (Litigation),
Directorate of Estatae,

Maulanz Azad Road, Nirman Bhavan,
New Delhd.

(By Advocates Mr,N.S.Mehta
Advocate Mr, Vijay Mehta)
Advocate Mr. K.R.Sachdeva for R.2,. A
The application having been heard on 29,10,19%86

the Tribunal on the same day deliverasd the leicuingg,';ﬁ

0ORDER
CHETTUR SANKARAN NAIR(J), CHAIRMN

Applicart who was compulsorily ?otixéd

from service on 26,11;84 (Annexure ,A,1) sasks t@-‘{

quash A=l order, He also claims promotion, iﬁﬁ?@*jftffJ

ments and arrears of wages,

2, Applicant was convicted on a Egimiaal

charge and following the gonviction A=l arder wig:
passed. Applicant has filed a Crimiral Rovieion
Petition against the order of conviction amﬂ‘thzﬁ

is pending consideration before the High Cpurt of
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Delhi, Applicant would submit that until tho
Criminal Revision Pstitign is disposed of np action |
can be taken against him, that he must bo paid

subsistence allowance and alsg that he must bo

- given increments, promotion and all other gservics

benefits, He submfts further that he must ba
allowed to retain the quartegswhich was allgtted

to him,

3, The order of compulsory retirement Aol

is challenged in these proceedings slsven lorg

years after it has been passed, Fbre imporantly

a Writ Poetition filed against the said order vas
rejected by the High Court of Delhi - CUP 113p/6S

on 30,5.85, In our view res judicata and delay,
assuming there was no res judicata,stand in the

vay of applicant from moving this Tribunal, ?hem

he hzs an argument that the order of ths Colhi

High Court is not a spéaking order and that é setond
application would lis, The order of the Delhi High
Court was passed after hsaring the counsel for
applicant and we cannmot make a fPacils assumption
that the High Court passed an order without applyimg
ite mind and without reasons supporting tha ordor,
Rt any fate these questions are academic boceouss the
order sought. to be qhaliangéd was passed elevan
years ago,

4, It eludes comprehension hou an employao

whose services were terminated is entitled to qet
promotions, seniority and subsistence alloaaﬁﬁeo
This contention has to be noticed 6nltho ba
rejected, Applicant contends further that he is
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entitled to retain the accommpdat ion allottad to hio
Yhen his rebtionship with his 8mployer comes tp ap
end it is difficult to see any jusitification~?or
allowing him to Conmtinue in the premises all@ttcﬁ

to him as a Government official, Applicant f*s a
Further grievance that increased rent/damaga Tonk

has been demanded from h;m. Ue Pind that ropt uag
received from the applicarnt till 17,7.,1990 vithout
any demur, It is pot open to respondernrts tg 06 "bahind
thgt, revieu'the Srder and chargs enhanced rent ,
Learned Standing Counsel uhg appeared for respondonts
could not shouw ary provlsion which esnables sugh a3
course, The demand for a period prior to 17,7 09@

for peénal rent/damage rent shall not bo snforcodo

S, Subgect to the aforesaid observation, tha
application is dismissed, .Partieg Will suffor theig
costs, ‘

Dated the 29th October, 1996,
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CHETTUR SANKARAN NAIR({3)

R.K.
ADPINI STRAT CHAI RMAN
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